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Lapses and Improperties Committed

by Bombay Branch of Central Bank

of India in regard to credit to Kohi-
noor Mills

2832. SHRI D. B. PATIL:
SHRI CHITTA BASU:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have usked the Reserve Bank
of India lo inquire into the lapses and
improprieties committed by the
Bombay Branch of Central Bank of
India in extending credit to the Kohi-
noor Mills from January, 1972 1o
October, 1977;

(c) If so, whether the inquiry have
been completed; anq

(d) if so, what are the findings?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a), (c¢)
and (d). In pursuance of the
Statement laid on the Tables of the
Lok Sabha and the Rajya Sabha on
15th May, 1978 indicating action ta-
ken/proposed to be taken by Govern-
ment on the findings of the One-man
Enquiry Committee, Government
have asked the Reserve Bank
of India to go into the relevant re-
cords and documents with a view 10
determining whether any official cur-
rently serving in Central Bank was
responsible for any act of gross negli-
gence and/or malafides in the conduct
of the accounts of M/s Kohinoor Mills
Co. Ltd. The Reserve Bank has re-
ported that the team deputed for
conducting an enquiry for the pur-
pose of fixing responsibility is yet to
finalise and submit its Report.

AUGUST 4, 1978
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Export of Groundnut De-Olied Cakes

2833, SHRI N. P. NATRWANIL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whethey Government have re-
cently granted permission o licence
{o export groundnut de-oiled cakes;
if so, particulars thereof; and

(b) whether Government have re-
ceived any representation against such
manner of export from small oil Mill
Owners;, ang if so, action taken or
proposed to be taken in respect
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND (O-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir. A quota of 3 lakh tonnes of
de-oiled cakes has been  released
through Groundnut Extractions Ex-
port Development Association, Bom-
bay in addition {0 25 lakh tonnes al-
ready released for the current calen-
dar year The export quota is to be
allocated to those who are already in
the export trade of groundnut extrac-
tions and also to the new Solvent Ex-
traction Units which are producing
groundnut extractions. Specific quan-
tities have been earmarked for ex-
ports by new units and the units in
the cooperative sector.

(b) Yes, Sir. A Committee hag been
set up for allocation of quota to indi-
vidual exporters,

Amount Allotted to Agricultural Re-
finance Development Corporation for
Ayacut Development

2834, SHRI G. NARSIMHA RED-
DY: Will the Minister of FXNANCE
be pleased to state:

(a) whether it is a fact that a sum
of Rs. 210 croreg were allotted to Agri-
cultural Refinance Development Cor-
poration at Bombay to utilise the
same for Ayacut development in
commang .areag under major projects
during Fifth Five Year Plan;
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(b) is it also a fact that a eum of
Rs. five crores (less than 24 per cent)
was spent; and

{¢) if s0, what are the reasons and
who is responsible for poor perfor-
mance and what action Govirnment
iave taken to improve?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
Yes, Sir. An investment of Rs. 210
crores was envisaged from institution-

al sources during Fifth Five Year
Plan,

** (b) Under the Command Area De-
velopment projects only the land de-
wvelopment work consisting of cons-
truction of fleld channels under irn-
gation outlets and the on-farm land
development 18 to be financed by ins-
titutional resourceg with or without
refinance assistance from Agricultural
Refinance and Development Corpora-
tion As at the end of June 1978, dis-
bursements of refinance assistance un-
der Cornmand Area Development pro-
jeet aggregated to Rs 33 crores

(c) The following are some of the
main reasons for the slew progress of
anstitutional credit flow—

(1) The project authorities have
been slow 1n formulation of the
scheme due to lack of expericence
and deficiencies in their organisa-
tion, The command area authorities
were slow to be set up and they
were not vested with appropriate
administmative/financial powers to
undertake developmental activities

(ii) Working season for executing
on-farm development work in sore
State, particularly Maharashtra,
Madhya Pradesh ang Rajasthan is
very short and arrangements had
to be evolved to pay compensation
for ofi€ crop to the farmers in res-
pect of land under development.
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(iii) Specified procedure includ-
ing obtaining consent from a pres-
cribed minimum number of benefi-
ciaries, has to be followed

under
special enactments in most States
before undertaking land develop-

ment.

After a review of the programmes,
Agricultural Refinance and Develop-
ment Corporation hag simplified the
procedures regarding the obtaining of
consent bonds from beneficiaries, and
1t has taken steps to provide interim
finance to the executing authorty
pending collection of consent bonds
from the farmers. The basis for clas-
sification of farmers into eligible and
ineligible has also beep libralised

Appointment of Students by Nationa-
lised Banks during Summer Vacations

2835 SHRI NATVERLAL B. PAR-
MAR* Will the Minister of FIN-
ANCE be pleased to state:

(4) the number of nationalised
Lonks who uppounls stwients for
giving  them tiaming dunng the
summer vacations; and

(b) the reasons for not infroducing

this gcheme 1 all the hationahséd
banks?

THE MINISTER OF FINANCE
(SHRI 1. M PATEL): (a)
and (b) Bipartite Settlement of 1966
between certain banking companies
and their workmen, provides that all
banks will be free to employ students
and retired persons as part-time clerks
as pass-book writers. It is not incum-
bent on all banks to employ such
part-time employees and different
banks have different schemes on the
subject to meet their needs.





